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INTRODUCTION 

[ the Chairperson of the Committee on Public Undertakings having been 

authorised by the Committee in this behalf presentthis Forty Seventh Report on 

the general working of the Haryana Urban Development Authority 

2 The Committee for the year 2000 2001 undertook the unfinished work 

of the previous Committee(s) The previous Committee(s) during the oral evidence 

examined the representatives of the Department/Authority concerned The previous 

Committee(s) could not prepare and present 5 report to the House dueto dissolution 

of the Assembly on 14 12 1999 A brief record of the proceedings of each meeting 

has been kept separately in the Vidhan Sabha Secretanat 

3 The Commuttee are thankiul to the Accountant General (Audit) 

Haryana and his staff for the valuable assistance The Commitiee are 8150 thankful 

to the Secretary to Government Haryana Finance Department including his 

representatives and representatives of the Department/Authority concerned who 

appeared before the Committee from time to time The Gommittee are also thankful 

to the Secretary Under Secretary the dealing Officer and the staff of the Haryana 

Vidhan Sabha for the whole hearted cooperation and unstinted assistance given in 

preparing this report 

Dated Chandigarh BALWANT SINGH MAINA 

the 28th February 2001 CHAIRPERSON
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REPORT 

HARYANA URBAN DEVELOPMENT AUTHORITY 

Historical Background 

The Haryana Urban Development Authority (HUDA) a statutory 000४ of 

Haryana Govt was constituted under the Haryana Urban Development Authortty 

Act 1977 Before the constitution of HUDA the Deptt of Urban Estates which was 

established In the year 1962 used 10 look after the work concerning planned 

Development of Urban areas and it functioned under the aegis of the Town & Country 

Planning Deptt The functioning of the Urban Estates Deptt was earlier regulated 

by the Punjab Urban Estates (Development & Regulations) Act 1964 and rules 

made there under and all the various development activities used to be carned out 

by different departments ए the State Govt such as PWD (B&R) Public Health 

State Electricity Board etc But it was observed that the involvement of serveral 

agencies in the development of Urban Estates at various places had given rise to 

problems of coordination with the result that the growth of most of Urban Estates 

became slow and caused unnecessary dissatisfaction among the plot holders In 

particular and public in general Besides as the Depit hadto follow the financial 

rules and regulations of Govt  the arangement of finances and sanction of estimates 

took a long time and the development works had not kept pace with the required 

standards of physical development It was also considered that being Govt 

department ॥ was unable to raise resources from various lenaing Instiutions 

although there wera various financial instiutions in the country to finance urban 

land development programmes which could be availed of Thus in order to over 

come all these difficulties and to achieve the expeditious development of the Urban 

Estates it was felt that the Deptt of Urban Estates needed 10 be converted into 

such a body which could take up all the developmental activities itself and provide 

various facilties पा the Urban Estates expeditiously Accordingly the Authority 

has taken over work which was being handled by individual departments The main 

functions of Haryana Urban Development Authority are as under — 

1. To promote and secure development of Urban areas with the power to 

acquire hold and dispose off property both movable and immovable 

to contract 

2 To acquire develop and disburse land for residential industrial and 

commercial purpose 

3 To make available developed land to Haryana Housing Board and 

other Bodies for providing houses to economically weaker sections 

of the soctety and 

4 To undertake building work



2 Admunistrative Set Up 

The Authority consists of a Charman aVice Charman a Chief Administrator 

and other members (not more than 12 not less than 6) appointed under notification 

issued from time 10 time The HUDA has 6 wings namely Administrative 

Engineering Architecture Financial Legal and Monitoring The Administrative wing 

is headed by the Chief Administrator at the Head Quarters who 15 overall incharge 

and responsible for discharging functions of the Authority assisted by four 

Administrators posted at Panchkula Faridabad Gurgaon Hisar Urban Estates 

respectively and one Administrator at H Q (Annexure A} The Chief Administrator 

15 guided by the policies framed by the Authority headed by the Minister incharge 

(designated as the Chairman of the Authority) of the Town & Country Planning and 

Colonisation Departments under Section 8 of the HUDA Act 1977 the Authority 15 

competent to appoint committees for the purpose of securing the efficient discharge 

of the functions of the Authonty and particularly for the purpose of ensuring the 

efficient maintenance of amentties and development projects Accordingly by virtue 

of these powers the Autharity has constituted a number of Committees/Sub 

committess to take up decisions on various important matters 

3 Functions of varous wings 

() Estate Officers 

The entire State 1s divided into a set of 6 Urban Estates namely Panchkula 

Karnal Fanidabad Gurgaon Rohtak and Hisar each one being under the charge of 

an Estate Officer The work of these six Estate officers 15 being looked after by 

four Administrators namely Panchkula Fandabad Gurgaon-and Hisar The main 

functions of these Estate Officers are to sell developed and undeveloped plots of 

all categories of land and realise the amount of instalments Alithe financial recelpts 

of transactions are looked after by the Estate Officers and channelised through the 

Accounts Branch of Head Office for expenditure on developmental activities These 

estate officers are also responsible for persuing the matters relating to the 

construchion activities within the frame work of construction and building rules 

applicable thereto The Administrators act as coordinators between various wings 

engaged पा the planned urban development of the respective areas and are 

responsible for the implementation of various schemes/projects being executed in 

these areas The crganisational structure of these Estates 15 as follows — 

(व). Administrator Panchkula 

() Administrator Faridabad 

(c) Adminstrator Gurgaon 

(d) Administrator Hisar 

() Admunistrator (Head Quarter) 

Administrator posted था H Q 1s overall incharge and responsible for co 

ordinatton among different wings of the Authority All the matters relating to Policy



matters and allotment of land 10 various Institutions etc are also being dealt by 

him The financial Admimistrative Powers have also been delegated 10 him 

() Establishment 

Establishment work of HUDA 15 looked after by the Secretary HUDA He 

also conducted the meetings of the Authority and rule brand of HUDA 15 also under 

him 

(v}  Engineering Wing 

The Englneering Wing 15 headed by the Chief Engineer assisted by Works 

Divisions which are scattered all-over the State The work of the Engineering Wing 

compnses of assistance पा the selection of था area for development and its 

execution preparation of estmates for infrastructure construction of infrastructure 

for the development including Public Bullding Tree Plantations Development of 

pParks and maintenance of infrastructural services The Chief Engineer 15 the 

Professional Head of the Engineering Wing The entire state 15 divided into 5circles 

21 Divisions and 89 Sub Divisions headed by Supenntending Engineers Executive 

Engineers and Sub Divisional Engineers respectively Similarly the Horticulture 

Wing also functions in the entire state under the administrative control of 

Administrators प्रा their respective regions 

(v}  Fmancial Wing - 

The Financial/Accounts Wing 15 headed by the Chief Controller of Finance 

which compnses of Sr Accounts Officer at the Head Quarters assisted by Accounts 

Officers and Supporting Staff posted in all the Estates Circle Divisional Cffices 

छाए This Wing Is responsible for the financlal management of the Authority The 

existing system of accounting at all levels including that of Engineering Wing 15 

basically on the pattern of PW D whichis being replaced by the commercial system 

of accounts i such 8 way that it yields information required for pfanning and control 

of different functional areas and in the preparation of managersal reports Similarly 

the Planning and Control of matenal stores 15 of crucia! significance which 15 being 

imptoved through introduction of performance budgeting materials and inventory 

planning and control based on net work and cost control techniques 

(v)  Architecture and Town Planning Wing 

The Architecture and Town Planning Wing has been established at the Head 

Quarters to look after the work of perspective Planning for establishment of new 

urban estates research and development of Zoning and Architectural controls the 

design of City Centres Planning of commercial areas Land Scape designing of 

parks and open spaces Including nurseries and all other works of Urban design 

The wing Is headed by the Chief Town Planner (HUDA) who 15 assisted by a Senior 

Architect and his staff for preparation of Architectural centrols and Architectural 

designs of all buildings constructed by HUDA On the Architecture side there 15 8 

Land Scape Architect for designing parks open spaces and gardens and a Senior 

Town Planner and his supporting staff for town planning works The Architecture
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and Town Planning Wing has also been entrusted with the Jjob of designing and 
Issue of advertisements in the newspapers regarding sale of sites in City Centres 
and Shopping Centres 

(vi) Monitcring Cell 

॥ order to monttor the progress of the developmental work done by the field 
offices on regular and imely basis a Monttoring Cell was set up at the Head Offices 
of the Authorty which 1$ headed by Deputy Economic & Statistical Adviser and 
supporting staff at the field level The work relating to the regular systematic inflow 
of performance data and its appratsal for future planning of urban development is 
being done by this Cell 

(vi) Legal Cell 

The HUDA 1s an orgarusation which deals with the acquisition and disposal 
of developed land for vanous purposes and accordingly legal complications of 
various natures do arise which are being taken care of by the Legal Cell of the 
Authority which 15 manned by a District Attorney with the necessary supporting 
staff both at the Headquarters and field offices 

(ix) Land Acquisition divisions 

The acquisition of land for urban development 15 undertaken by four Land 
Acquisition Officers of the Urban Estates Deptt at the instance of Authortty The 
State Govt on the request of the Authority acquires land under the provisions of 
the Land Acquisition Act 1894 and after taking possession of land transfers it 10 
the Authority on payment The overall cost of acquisition and enhanced 
compensation If ordered by the competent court 15 paid by the HUDA out of 5 own 
funds 

4 Staff Position ; 

Study of information (Annexure B) supplied by the department revealed that 
number of posts were lying vacant since long The main reason attributed by the 
representative of the Government was that in most of the cases posts were kept 
vacant due to disciplinary action pending against senior officials and due to ban 
Imposed by the State Government The Committee was however assured that 8 
time bound scheme for expeditious finalisation of enquiry case has been framed 
and instructions issued 10 the Enquiry Officers to finalise the cases without any 
further delay suitable action will be taken against the Enquiry Officer for non 
finalisation of enquiries within time frame fixed by the Authority The Committee, 
therefore, recommend that all technical and non technical posts should be 
filled up मां the earliest under intimation to the Committea 

5 Ailotment of plots to Weaker Sections 

The Committee appreciated surtable provisions for allotment of plots to the 
weaker sections of the society However n actual practice the plots earmarked for 
allotment to weaker section of Society are generally cornered by other categories



of society by employing various tricks The Committee as such recommends 
that the rules for allotment of plots to weaker sections of society shouid be 
made more stringent and Committee be apprised accordingly so that weaker 
sections of the society are benefitted 

6 Lack of infrstructure for migrated rural masses 

The Committee noticed that large number of rural masses are migrating to 
the cities every year which resulted into haphazard growth of the citties Due to 
lack of suttable infrastructure 11 cities rural masses are being cheated by the property 
dealers and do not feel comfortable ॥ cities The Committee, therefore, 

recommends that colonies with suitable infrastructure for rural masses should 
be created for them in cities where they feel comfortabie 

7 Encroachment of HUDA Land 

The Committee observed that substantial land (about 203 02 hectares) owned 
by HUDA In various Urban Estates has been encroached by private people In 
certain cases HUDA land was encroached with the connivance of the concerned 
officers/officials The Committee, therefore, recommends that officers under 
whose charge HUDA land was encroached upon should be held responsible 
and criminal cases registered against them The Committee further 
recommends that शा case of need relevant provisions of the Act may be 
changed Cases where encroachment was done by private people after the 
land was acquired by HUDA should be identified, responsibility fixed and 
expeditious steps needs to be taken to evict the land from private encrochers 

8 : Suspension and Enquiry Cases 

A glance at the Annexure C wherein details of suspension cases was given 
revealed that there was inordinate delay in finalising the suspension cases with the 
resuft that Authomty 15 put to financial burdon 1n the shape of subsistence allowance 
In the cases of Shrt VK Goel and 801 Ram Phal both JE s neither date of 
suspension nor date of reinstatement 1s given It 15 not clear from the information 
supplied by the Authority whether these employees are ever suspended or not 

ShriN K Verma SDE and 85 Jagat Pal ADA are still under suspension 
forthe last 3 and 4 years respectively whereas date of suspension पा case of Shr 
Narinder Thakur JDM 1s not given 

The Committee, therefore, recommends that reason for keeping Shn 

N K Verma, SDE and Shri Jagat Pal, ADA under suspension for such along 
time resulting in payment of subsistencs allowance for such a long period 
should be inveshigated and responsibility for delay be fixed Appropriate action 
against these defaulting officers/officials be taken promptly 

Inreply to the question of the Committee 1t was stated by the Authonty that 
Instructions have been I1ssued to all the enquiry officers that they should complete 
the enguiry within a penod of 3 months and पा 0856 ए delay action Iwfll be taken 
against them



Keeping पा view this reply of the authority duning oral examination, the 
Commuttee recommends that the final decision taken पा all the 92 ८8595, as 
per list supplied by the Authonity in respect of cases under Rule 7 & 8 where 
the comments/reply were awaited, may be intimated to the Committee at the 
earliest 

9 Disciplinary cases under Rule 7 and 8 

During the oral examination the Committee asked for the list of cases under 
Rule 7 and 8 The Authority supplied the list of such cases which are annexed at 
Annexure Dand Annexure E Durnng the oral examination when asked about the 
delay 1n taking action In the cases at sertalNo 4 7 18 25 35and 36 the Authorty 
could not satisfy the Committee and admitted that there was deiay on their part in 
expediting these cases and assured the Committee 10 expedite the cases The 
Committee taking a serious note of it recommended that all these cases be 
expedited पा व time bound manner at the earliest and Committee be apprised 
of the action taken in the matter 

10  Visit of Officers/officials abroad 

Three officers visited abroad in the year 1995 and 1996 The details of which 
are as under 

Sr Name &designation From  To Period Expen Purpose 
No of the officer ditura 

incurred 

1 Sh Pradeep Kumar 080. Singapore 6-10-95 Rs 21758050 Jomtventure with 
1AS CTCP Indonesia to JV company to 

Hongkong 14 10 95 visit different Hl 

China tech Industnal 
park in Singapore 

Indonesia Hong 

kong & China 

2 Sh RS Gural Delht  do do- Rs 218677 10 do- 

IAS HUDA do 

3 Sh S G Kansal Delhi Singapore 17 8 96 Rs 8878500 To attend seminar 
CCF HUDA Mourtious to of India 

26 8 98 

The Committee desired to know the results of the said visits 50 as to 

see wWhether HUDA was benefitted as a resuit of foreign tours conducted by 
these officers Tour notes of those officers needs 10 be submitted to the 

Committee 

11 Officers and officials visited various States in the country 

In reply to the question the departmental representative stated that 

information regarding names of officers who visited various States in the country 
on officral tour alongwith purpose of visit and total expenditure incurred ॥ regard
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was being collected from field office but the information asked for was awaited at 
the time of finalisation of this report 

12  Execution of various projects 

A glance at the detail of projects being undertaken by the Authority revealed 
that 24 projscts were under execution of the Authority Some of these projects 
were approved as back 85 May 1993 The Authority had spent 8 some of Rs 
6350 59 lakh upto June 1999 The Committee expressed concern for not developing 
and finalising these sectors expediticusly which resulted Iinto blockage of Funds 
as the work on these projects was stated to be in progress The Committee desired 
to know the reasons of slow pace of development off these projects 

13  Sale of Commercial Sites 

During the oral examination when asked about the reasons for hon sale of 

commercial sites था certain places 1t was informed that these sites were constructed 
8 10 years ago The prices of these sites had gone up many fold due to the burden 
of interest on the cost of land and development charges of these sites The high 
cost of these sites was the main reason for their non sale Representative of the 

Government assured the Committee 10 dispose off these sites by reducing their 
rates 

The Committee took a serious note of it and recommended that all the 
commercial sites पा developed sectors be disposed off and Committee he 
appnised of the action taken 

14 Loans from NCR 

HUDA had availed of loans from NCR on soft terms for development of 
residential/industnal stes adjoining to Capital Region of New Delhi As per information 
supplied by HUDA Rs 120 15 crore was availed upto May 1998 However the 
representatives of HUDA during otal examination intimated that it has availed loan 
of Rs 250/ crore The Committes, therefore, recommend that the progress of 
expenditure of the schemes 06 supplied to the Committee to ascertain whether 
the loans were utilised for the schemes for which these were given by NCR 

15  Allotment of alternative plots 

As per information supphed by HUDA out of 1158 number of pending 
alternative plots only 263 plots were allotted leaving a balance of 693 disputed 
alternative plots The Committee expressed concern about the slow pace of allotment 
of disputed afternattve plots The Committee recommended that reasons for 
the disputes needs to be investigated under intimation to the Committee 

16  Loans given by HUDA 

In the written reply furnished by the Authority 1t was stated that under the 
directions of the State Government loans 10 HSEB and Sugar Fed were given



during 1980 81 and 1990 91 respectively without any security Total amount of 

repayment due and not received 85 on 31 3 1998 from HSEB and Sugar Mill Kaithal 

was Rs 242 fakhs and Rs 297 lakhs respectively 

The Committee express its concern that HUDA has been unable to recover 

its loan through State Government even after twenty years The Committee, 

therefore, recommends that the loans needs to be recovered without any 

further delay under intimation to the Committee 

17 Funds recerved from Government of India 

In the written reply furnished to the Committee it 15 informed that a sum of 

Rs 129 03 lakh has 50 far been received against vanous schemes for utilisation of 

special grant recommended by 10th Finance Commission for development of satelite 

town around Delhi - 

The Committee desires that complete detail alongwith place and purpose 

for which this grant was used may be furnished within 2 months from the 

presentation of thus report 

18 Utilisation of Vehicles 

On the 08515 of details of vehicles supphed by HUDA t was seen that there 

were 15 and 38 vehicles of various types in the head office and field offices 

respectively In view of the ever increasing expenses on POL and 7608 and 

maintenance The Committee recommended that austerity in these aspects 

needs to be observed by all concerned officers/officials and norms fixed for 

POL and repair and maintenance 

19  Accounting Audit Mannual 

The Committee expressed its concern that the HUDA has not prepared its 

accounting and audit Mannual How internal audtt parties conduct audit in the 

absence of Audit Mannual ? The Committee, therefore, recommend that 

accounting and Audit Mannual be prepared immediately under intimation to 

the Committee 

20 Finalisation of Accounts 

HUDA पा 5 written reply Intimated that accounts upto 1989 90 have been 

finalised while the accounts for the years 1990 91 to 1993 94 were under certificate 

or with the Accountant General Haryana It was also stated that finalisation of 

accounts forthe period from 1994 9510 1996 97 was under progress The Committee 

viewed the matter of arrears in accounts very seriously as the accounts were In 

arrears for more than 10 years Inthe absence ए final audited accounts the financial 

status of the Authority could not be ascertained by the Committee The Committee, 

therefore, recommend that besides intimating the reasons for delay पा 

finalization of accounts, time frame to clear the back log be chalked out and 

the Committee be appnsed accordingly
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